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NATIONAL CAPITAL TERRITORY OF DELHI

Bulletin Part-I
(Brief summary of proceedings)
Friday, 08 June 2018 / 18 Jyeshtha 1940 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Members of BJP demanded that the notice for calling attention given by Shri Manjinder
Singh Sirsa should be taken up. They stood up and argued with the Chair. The Chair stated
that he had disallowed the Notice.

(2.11 PM : Members of BJP walked out of the House in protest.)

Question Hour :

Starred Questions No. 41, 43, 47 to 49 were asked and replied to. Replies to Starred
Questions No. 42, 45, 46, 50 to 60 (except 44 & 54) and Un-Starred Questions No. 111 to
170 (except 120 & 170) were placed on the table.

Directions of the Chair:

“Keeping in view the concerns of the Hon’ble Members and sense of the House, I hereby
direct that Starred Question No. 44 pertaining to Services Department and Starred Question
No. 54 pertaining to Land and Building Department be listed for 11™ June, 2018.

Reply of Unstarred Question No. 120 of Services Department has also not been received.
Replies to all these questions should be submitted through the concerned Minister.

Further, the Administrative Secretary/ Principal Secretaries of Services Department and
Land and Building Department should be present in the Officer’s Gallery at 2.00 PM on
Monday, 11" June, 2018.”

Shri Manish Sisodia, Hon’ble Deputy Chief Minister made a brief statement regarding
Janlok Pal Bill and stated that the aforesaid Bill which was passed by Delhi Legislative
Assembly on 04t December, 2015 and had been reserved for the consideration of the
Hon’ble President.

Special Mention(Rule-280):
The Chair ruled that the matters to be raised by the following Members under Rule-280 be
treated as read :
1. Sh. Vishesh Ravi 6. Sh. Prakash
2. Sh. Akhilesh Pati Tripathi 7. Sh. Manjinder Singh Sirsa
3. Sh. S.K. Bagga 8. Sh. Praveen Kumar
4. Sh. Naresh Yadav 9. Sh. Sandeep Kumar
5. Sh. Jarnail Singh 10. Sh. Rajesh Gupta
Papers laid on the Table :
Shri Satyendra Jain, Hon’ble Minister of Power laid copies of the following on the Table
of the House :
I. Annual Report of Delhi Electricity Regulatory Commission for the year 2014-15
(English & Hindi).
II. Notification No. F. 8/Misc/2012/HP-11/6985-96 dated 25 August 2017 regarding ‘The
Delhi Poisons Possession and Sale Rules, 2015’ (English).
The Chair informed that Shri Manish Sisodia, Hon’ble Deputy Chief Minister had given
notice of amendment in Resolution (Rule-90) moved by him on 06" June, 2018 in the House
and the text of the Resolution had been circulated to the Members.

Shri Nitin Tyagi requested that the House be adjourned for the day due to sad demise of
brother of Sh. Rajesh Rishi, Hon’ble MLA (AC-30, Janak Puri).

The Chair took the sense of the House, which agreed with the request.

The Chair announced that on Monday, 11.06.2018 the House would discuss the Starred
Questions whose replies had not been received and the Government Resolution. He stated
that no other business would be taken up.

The Chair adjourned the House upto 2.00 PM on Monday, 11 June 2018.

C. Velmurugan
Secretary
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